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Brief note regarding action taken in the matter of O.A. No. 908/2022 

Sach Sewa Samiti Vyas (Trust) Vs Ministry of Environment Forest & 

Climate Change &Ors. 

 

 In compliance to the order dated 11.09.2023 passed by Hon’ble NGT in said 

matter, Compliance report regarding service of notices was submitted to 

Hon’ble Tribunal by District Magistrate vide letter no. 715/NGT O.A.- 908/NGT-

64/2023, dated 21.09.2023. 

 Further, it was directed by Hon’ble Tribunal vide order dated 29.09.2023 that 

Action Taken Report by CEO, GNIDA and District Magistrate, Gautam Budh 

Nagar be filed by within three months by email. 

 As per averments made by petitioner, Greater Noida Industrial Development 

Authority has allotted plot no. A-1 with notified green area/belt falling between 

plot no. 12 and plot no. 22, letters have been sent by District Magistrate vide 

letter no. 1151/NGT-64/23, dated 15.12.2023 and 1226/NGT-64/23, dated 

05.01.2024 to Chief Executive Officer, Greater Noida Industrial Development 

Authority for providing detailed report in this matter, Report is awaited. Copy of 

same is attached. 

 In reference to the letter no. 1211/NGT-64/23, dated 02.01.2024 of Regional 

Officer, U.P. Pollution Control Board, Greater Noida, Greater Noida Industrial 

Development Authority has provided some information regarding 

encroachment on said green belt. According to which, encroachment was 

found on approx. 253 sqm on undeveloped land reserved for green belt and 

action to remove/ sealing of said encroachment is to be done by Greater Noida 

Industrial Authority. 

 Accordingly, status report has been filed before Hon’ble Tribunal by District 

Magistrate, Gautambuddh Nagar vide letter no. 1227/NGT-64/23, dated 

05.01.2024, copy of same is annexed. 

 In view of status report, relevant paras of the order dated 09.01.2024 passed 

by Hon’ble NGT are reproduced below: - 
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“……….9. In the peculiar facts and circumstances of the case and also inaction on the 

part of the concerned administrative officers despite pendency of the matter for more 

than one year, we consider the presence of the DM, Gautam Budh Nagar, the CEO, 

GNIDA and the Chief Town Planner, Gautam Budh Nagar before this Tribunal to be 

essential for producing the record as to when and in which manner encroachment 

was made on land reserved for green belt; whether the concerned officials submitted 

any report regarding such encroachment; whether any action was initiated for 

removal of such encroachment and what are the reasons for delay in taking of 

appropriate action for removal of the encroachments made on the land reserved for 

green belt. Accordingly, they are directed to appear before this Tribunal physically on 

12.01.2024.  

List the matter for further consideration on 12.01.2024…...” 

 Copy of same is hereby attached. 

 Further, letter has been sent by District Magistrate, Gautambuddh Nagar to CEO, 

Greater Noida Authority to take action against said encroachment on land 

reserved for green belt, copy of same is annexed. 
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Item No.02        (Court No. 2)  
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPALBENCH 
 

(By Video Conferencing) 

 
Original Application No. 908/2022 

 

Sach Sewa Samiti Vyas (Trust)          …………Applicant  
 

Versus 
 
Ministry of Environment, Forest & Climate 

Change & Ors.      ……….Respondents 
 

 
Date of hearing: 09.01.2024 
 

 
         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
Applicant:   None. 

 
Respondents: Mr. Shariq Ahmed Advocate for respondent No.1-

MOEF&CC 
Mr. Ravindra Kumar, Senior Advocate with Mr. Vipin 
Kumar Saxena and Mr. Binay Kumar Das Advocates for 

respondent No.4- GNIDA.  
Mr. Daleep Dhyani, Advocate for respondent No.5-UPPCB 
Mr. Divya Singhvi, Advocate for respondents No.7 to 9. 

None for respondents No.2, 3 and 6.  
 

Application under Section 18(1) read with Sections 14 and 15 of the 
National Green Tribunal Act, 2010. 

  

ORDER 

 

1. In compliance of order dated 11.09.2023, Mr. Ravi Kumar, CEO,GNIDA, 

Mr. Manish Kumar Verma, DM, Gautam Budh Nagar and Mr. D.K. 

Gupta, RO, UPPCB appeared before this Tribunal on 29.09.2023. The 

CEO, GNIDA and District Magistrate, Gautam Budh Nagar sought time to 

file Action Taken Report. 

2. Report has been filed by the District Magistrate, Gautam Budh Nagar vide 

email dated 05.01.2024. In his report the District Magistrate, Gautam 

Budh Nagar has submitted that GNIDA had found encroachment on 

approximately 253 sqm. of undeveloped land reserved for green belt and 

action for removal of encroachment is to be taken by GNIDA.  

3. No action taken report has been filed by the CEO, GNIDA.  
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4. Ld. counsel appearing for the State of Uttar Pradesh, the District 

Magistrate, Gautam Budh Nagar and the CEO, GNIDA seeks time for 

filing of action taken report by the CEO, GNIDA.  

5. The matter was last heard on 29.09.2023 and the CEO, GNIDA was 

granted three months time for filing the action taken report.  

6. Respondent No. 7 Mr. Rajendra Singh is stated to have died a few days 

back and it is stated that action for removal for encroachment could not 

be taken due to his death. 

7. We find the explanation to be wholly unsatisfactory as the CEO, GNIDA 

was required to take action promptly immediately after passing of the 

order by this Tribunal in the month of September 2023. We find no 

justification for delay in taking of such action. We express our 

displeasure regarding unreasonable delay in taking appropriate action on 

the part of the CEO, GNIDA.  

8. In Bangalore Medical Trust v. B.S. Muddappa, (SC)1991(4) SCC 

54Hon’ble Supreme Court considered reservation of open spaces for 

parks and play grounds to be universally recognised as a legitimate 

exercise of 'statutory power rationally related to the protection of the 

residents of the locality from the ill-effects of urbanization and the 

impugned orders of the Government of Karnataka dated 27-5-1976 and 

11-6-1976 and the consequent decision of the Bangalore Development 

Authority dated 14-7-1976 for conversion of land of Public Park for 

private nursing home were set aside.  

9. In the peculiar facts and circumstances of the case and also inaction on 

the part of the concerned administrative officers despite pendency of the 

matter for more than one year, we consider the presence of the DM, 

Gautam Budh Nagar, the CEO, GNIDA and the Chief Town Planner, 

Gautam Budh Nagar before this Tribunal to be essential for producing 

the record as to when and in which manner encroachment was made on 

land reserved for green belt; whether the concerned officials submitted 

any report regarding such encroachment; whether any action was 
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initiated for removal of such encroachment and what are the reasons for 

delay in taking of appropriate action for removal of the encroachments 

made on the land reserved for green belt. Accordingly they are directed to 

appear before this Tribunal physically on 12.01.2024. 

 

4. List the matter for further consideration on 12.01.2024. 

 

5. A copy of this order be forwarded to the Chief Secretary, Government 

of Uttar Pradesh, the DM, Gautam Budh Nagar, the CEO, GNIDA and the 

Chief Town Planner, Gautam Budh Nagar by e-mail for requisite compliance 

with this order. 

 

 Arun Kumar Tyagi, JM 

 

 
 

Dr.Afroz Ahmad, EM 
 
 

January 9th, 2024 
OA 908/2022 
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Annexure- R1155
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Annexure- R2163



F.T.S. : 
y-3TR, ./Ñ HHci-4/2024/S9s 

fgy: 

2 

Website: www.greaternoidaauthority.in 

1 

Email id: authority@gnida.in 

Ri.9 ol./2024 

.y.-1933 f¢jch 04.01.2024 gRT 3qTT rYI 

(fruto/ago). 

feio 03.10.2023 riqi Hfaa/erT yHUI 

(uftutr-T). 

2023/296 i# 10.10.2023 HEJH Hf fhyt 

àod qe fht gaR l 3HftGHU 34eAI /r/GEITA/ 2023-24 /2944/ 1879 f&iics 04.01. 

GINI �rc tg 3HTRÍÈT 3faofG a q 253.00 
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3 

5 

28.5 6 afirera 3rA gug0 qr 50 aftT Á) 

G/2024/06 feo 04.01.2024 NI 3q1T 

afto yarey-q Hfoci-4 
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